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CE:NI'RAL ADMINISTRATIVE TRIBUI'\JA.L 

ALLAHABAD BE.~H, ALLAHABAD . 

Allahabad this the 05th day of October, 2004 . 

Original APElication No . 52 of 2004. 

Hon'ble 1r. Justic e S.R . Singh, Vice-Chairman . 
Hon'ble Mr . D.R. Tiwari~ Member- A . 

suresh Yadav s/o Ram Kuber Yadav , 

R/o Vill. and Post- Narve, Distt. Azamgarh • 

(Open court) 

••••••••• Applicant 

counsel for the applicant : - Sri B . N. Singh 

VERSUS 

1. Union of India through its Secretary, 

M/o communication (P&T), Sansad Marg, 

Jak Bha\'7an, New Delhi. 

2. The Senior superintendent of Post - Offices , 

Azamgarh Division, Azamgarh. 

3. The sub ~ivisional Inspector, 

Lalganj , Azamgarh. 

• • • • • • • •• Respondents 

counsel for the respondents :- Sri v.v . Mishra 

0 R D E R 

By Hon ' ble Mr . Justice S.R. SinQh, VC. 

Despite repeated opport unity CA has not been fi l ed 
when~-

and on the last date/the case was listed before the Bench 

on 26.08 . 2004, the ~espondents were given'one last opportunity ' 

by way of indulgence to file CA within 2 weeks . I nspite of 

that no CA has been filed. Accordingly we proceed to dispose 

o f the O.A on the basis of averments made therein . 

2 . The applicant was appointed am EDDA (GDSMD~) ~ Bardah in 

Distt. Azamgarh vide order dat ed 16.09 . 1999 a c0py of wh i ch 

has been annexed as Annexure- 2. The appointment was made 

aft~ollowing the prescribed procedure of inviting 



: : 2: : 

applications etc. It is alleged in the O. A that the appointment 

order issued in favour of the applicant has been cancelled 

and the services have been terminated vide impugned order 

dated 14.01.2004 at the behest of the SSPO, Azamgarh vide 

memo No . A-54/cc dated 13 . 01 . 2004. The a llegation made in 

the O.A in this regard find support from the impugned order 

itself copy of which has been endorsed to SSPO, Azamgarh 

with ·reference to the said mem~ issued by the SSPO, Azamgarh . 
'\...-.e"fJlcr~k- <} ~ 

The settled legal position is that the .power vested to an 
.I. 

----~ 'l:..--authority ~ be'Gm ~at the behest of superior authority 

is bad in l aw. The appointment was made by the Inspector, P®st 

Offices and it was the Inspector , Post Offices who was vested 

with power to cancel the appointment order and terminate the 

services on a valid ground . The orde r impugned her ein appeairs 

to have been passed without affording any opportunity of 

showing cause o r without finding of any infermity or il l egality 

in the process of appointment o f the applicant. There fore , 

the impugned order cannot be sustained with the view we find 

support from Full Bench decision in Tila kdhari Yadav vs . 

u . o . I 199 7 ( 26 ) ATC 5 39 (FB) . 

3 . According l y t he O . A s ucceeds and is a llowed. The impugned 

order dated 14 . 01 . 20 04 is quashed . Tbe re spondent s a re directed 

to reinst ate the applicant fo r thwith and grant him all 

consequentia l benef i ts . 

4. There will be no order 

-~~> 
Member - A. 

/Anand/ 

as to costs . l"T'\ ,.... ~ 

Vice~:Vman . 


